RAJYA SABHA

Wednesday, the 27th July, 2005/5 Sravana, 1927 (Saka) The
House met at eleven of the clock,
Mr. Chairman in the Chair.

ORAL ANSWERS TO QUESTIONS

Surrender policy of Government for militants

*41. SHRI S.S. AHLUWALIA: Will the Minister of HOME AFFAIRS be
pleased to state:

(a)the surrender policy of Government for members of militant/terrorist
outfits who eschew violence and intend to return to the mainstream civil
society;

(b)whether it is uniform in ail the affected States or is at variance from
one State to another;

(c)whether distinctions, if any, are made between surrendering members
belonging to outfits which have been operating at the behest of or linked to
foreign espionage agencies and those who took to arms in pursuance of
extremist ideological doctrines and /or fight against policies of Government
perceived to be unjust;

(d)if so, the details thereof; and

(e)if not, the reasons therefor?

THE MINISTER OF HOME AFFAIRS(SHRI SHIVRAJ V. PATH): (a)
to (e) A Statement is laid on the Table of the House.

Statement

The State of J&K, North Eastern States and major naxalite affected States
have Surrender-cum-Rehabilitation Schemes for terrorists who want to shun
violence and join the mainstream. While the Schemes in J&K and North
Eastern States are identical, there are some variations in the Schemes
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being implemented in naxalite affected States. The benefits of these Schemes
are, however, not available to foreign terrorists and espionage agents.
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SHRI LALHMING LIANA: Mr. Chairman, Sir, 195 armed militants of
BNLF, who were operating in the North East, surrendered to the Government of
Mizoram day-before-yesterday, that is, on 25th of this month. Sir, through you, I
want to know from the hon. Home Minister the details of the rehabilitation
scheme for these surrendered BNLF militants.

SHRI SHIVRAJ V. PATIL: Sir, we are very happy that in Mizoram
surrender by militants has taken place, many of them have laid down their arms
and surrendered. The Government of Mizoram; the Chief Minister and others
have been responsible for this, and I would like to congratulate them for this. We
would like to extend help to the surrenderee. We want to see that they join the
mainstream and lead an ordinary life there. A scheme which is being
followed in the North Eastern States shall be applicable to them also. If there
is anything more that is to be done or is required to be done, and if that could be
treated as proper, that would also be done.
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SHRI MATILAL SARKAR: Mr. Chairman, Sir, during the last 2-3 years a
good number of extremists have surrendered in Tripura, both to the Central
Government and to the State Government. But, their rehabilitation work
requires a large amount of money, and the State Government have already
furnished proposals to the Centre. A large amount is due to be received by the

State Government. I would like to know from the hon. Minister, through you,
Sir, whether this sanction will be expedited.

SHRI SHIVRAJ V PAUL: Generally, this amount is given under security-
related schemes. The schemes have been prepared by the State Governments.
We have given them the liberty to prepare the schemes. They are brought to
the notice of the Union Government and after the approval is given, they
implement the scheme. After that, reimbursement is done. If there is any
amount of money due to Tripura State, that amount of money shall be given
to them. But as far as my information goes, nothing of this kind is pending
and if it is pending, we will expedite it.

SHRI MATILAL SARKAR: It is pending, Sir.
MR. CHAIRMAN: Next question.

Threat of terrorist attacks

*42. SHRI ANAND SHARMA: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware of the threat of terrorist attacks on
national monuments and temple townships; and
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